
10-10-2000 

Notification No. 59-2000-Customs (N.T.) 

In exercise of the powers conferred by section 157, read with sub-section (3) of section 54 and section 158 of the 

Customs Act, 1962 (52 of 1962), the Central Board of Excise and Customs hereby makes the following 

regulations to amend the Goods Imported (Conditions of Transhipment Regulations, 1995, namely :- 

1. Short title and commencement - (1) These regulations may be called the Goods Goods Imported (Conditions 

of Transhipment Regulations, 2000. 

(2) They shall come into force on the date of their publication in the Official Gazette. 

2. In regulation 6 of the Goods Imported (Conditions of Transhipment) Regulations, 1995, in the sub-regulation 

(1), after clause (b), the following clause shall be inserted, namely:- 

"(C) in the case of a container which has been sealed by one time bottle seal by shipping lines or their agents 

and the Customs have been informed of the serial number of such seal, such container shall not be required to 

be sealed by the Customs as required under clause (a) or clause (b) at the gateway port prior to their despatch to 

ICDs/CFS/Ports by rail/motor vehicle/vessels". 

 


